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(2022) 04 RAJ CK 0070

In the Rajasthan High Court

Case No : S.B. Criminal Miscellaneous Appeal No. 125 Of 2022

Vijya Jain & Ors APPELLANT

Vs

State Of Raj. And Anr RESPONDENT

Date of Decision : 20-04-2022

Acts Referred:

Citation : (2022) 04 RAJ CK 0070

Hon'ble Judges : Dinesh Mehta, J

Bench : Single Bench

Advocate : D.S. Udawat, Mahipal Bishnoi

Final Decision : Allowed

Judgement

Dinesh Mehta, J

1. Present application has been filed by the applicant – petitioner No.3 – Mukesh
Jain, seeking extension of time to appear before the trial Court and furnish bail
bond and sureties pursuant to the order dated 16.03.2022 passed by this Court
in SB Criminal Misc. Petition No.1355/2022.

2. Learned counsel for the applicant submitted that while partly allowing the
misc. petition filed by the petitioners vide order dated 16.03.2022, this Court
directed the present applicant - petitioner No.3 – Mukesh Jain to appear before
the trial Court on or before 30.04.2022 and furnish bail bond of Rs.50,000/-
along with two sureties of Rs.25,000/- each to the satisfaction of the trial Court.

3. Learned counsel for the applicant submitted that the applicant – petitioner
No.3 – Mukesh Jain was at Mali Africa and could not come to India due to COVID
protocols/restrictions and hence could not appear before the trial Court and
furnish the requisite bail bond and sureties by 30.04.2022 as stipulated in the
order dated 16.03.2022. Thus, a prayer has been made to extend the time to
appear before the trial Court and furnish requisite bail bond and sureties.

4. For the reasons stated, the application is allowed.
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5. Accordingly, the time/date (30.04.2022) granted to the applicant – petitioner
No.3 - Mukesh Jain to appear before the trial Court and furnish requisite bail
bond and sureties vide order dated 16.03.2022 is hereby extended upto
27.05.2022. The applicant – petitioner No.3 – Mukesh Jain shall now appear
before the trial Court on or before 27.05.2022 and furnish bail bond of
Rs.50,000/- along with two sureties of Rs.25,000/- each to the satisfaction of the
trial Court.
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